NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-1542(ND)/2018
CORAM:

PRESENT: DR. V. K. SUBBURAJ MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
21.02.2019

NAME OF THE COMPANY: M/s. Captain Anant Dewan V/s. M/s. AIR
India Ltd.
SECTION OF THE COMPANIES ACT: 9 of IBC, 2016

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present for the Petitioner: Mr. Ankit Vijay Wargiya and Ms. Shrey
Patnaik, Advocates

Present for the Respondent: Ms. Nina Gupta, Mr. Lalit Bhasin,
Ms. Palak Chadha, Ms. Meghana and
Mr. Dhawal Jain, Advocates

ORDER

The present petition has been filed by the Operational Creditor based on his
claim of unpaid dues. Pursuant to amalgamation of Indian Airlines and Air
India, the entitlement by the Ex-Indian Airlines officials have been impugned
before various forums. In Petition No. 1088/2013, identical disputes are
pending. As the Hon’ble Apex Court is also seized of these disputes, the
petition has been adjourned sine-die by Court No. IV of the New Delhi Bench.
The emoluments/ entitlements are yet to be determined.

As the Hon’ble Apex Court is also seized the pending of disputes, the petitioner
herein would be at liberty to seek clarification with respect to the present
petition from the Hon’ble Supreme Court.

Adjourned Sine-Die.
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